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1. 

COI!It, ~i h should also contain a 
ready reckoner for calculatiJng the 
amount payable according to the 
tariff to which the consumer belongs, 
This requirement will not be appli-
cable to industrial and commercial 
consumers of large size, who may be 
billed on a two-part or any other 
system of tariff fixation. In their 
cases, they will be required to e~ 

pare a bill in the form prescribed 
in such details as may be indicated 
in that prescribed form, and forward 
a copy thereof to DESU every month. 
The forms in which bills are to be 
prepared, will be supplied free of 
cost or sold for a nominal amount by 
DESU. 
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Sick Companies 

3963. SHRr R. PRABHU: Will the 
Minister Of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) Whether it has been brought 
to the notice of Government that 
378 Sick Companies are owing each 
more than rupees one crore to t.he 
public sector banks; 

(b) if so, whether these companies 
have filed their audited accounts with 
the Registrar; 

(c) whether these companies have 
committed any default under the 
provisions of the Companies Act; 

(d) whether any prosecution has 
been launched against the directors 
of these companies; and 

( e) whether the Department pro-
posed to take any stringent measures 
such as appointment Of Government 
directors on the board to &8'feguard 
the public interest? 

THE MINISTER OF LAW. JUSTICE 
AND COMPANY AFFAIRS (SHRl 
P, SHIV SHANKAR): (a) .Aa per 
the available information, there were 
357 sick inauatrial unit. enjoying 
bank credit of ~ one crore and 
'tki'V'e ftr6nf .e IKAAH! lIeIitM IMIIks 
Ii. on ........ 1tJf9. 
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(b) to (d) The names of sick units 
are nol to be disclosed by the pub-
lic sector banks in accordance with 
the r t~ e  and usages customary 
among the bankers and also in con-
formity with the statutory provisions 
of the Banking Companies (Acquisi-
tion and Transfer of Undertakings) 
Act, 1970. No complaints of this 
nature have, however, been made by 
any such Bank to this Department 
against any sick company registered 
under the Companies Act, 1956. Jt 
is, therefore, not possible to furnish 
any information on these points. 

(e) Does not arise. 

12 hrs. 

RE. MOTIONS FOR ADJOURNMENT, 
ETC. 

SHRI JYOTIRMOY BOSU: (Diamond 
Harbour): Sir, I gave notice of an ad-
journment motion on the American 
Embassy incident. 

MR. SPEAKER: Nothing ~ going on 
record. 

SHRI JYOTIRMOY BOSU: When 
you say "nothing 1s going on record". 
say it loudly, and not in this manner. 

MR. SPEAKER: Because, you have 
first to get my permission. 

SHRI ,rYOTIRMOY BOSU: I ""ant to 
make a ;ubmission. 

MR. SPEAKER: I have aiready ~ -

formed you that the factual information 
a\1ailable With me so far does not 
warrant that. I just want to make it 
very clear. 

SHRI JYOTIRMOY BOSU: I will 
make one submission with your per-
mission. Even in tills capttlrl of 
India ........ . 

. Ipl SPMK&: Mter obtainiag 
facts, 1 \!rill 8IIl: Fell. Let me a ..... 
tain the facts. 

SHRI JYOTIRMOY BOSU: The issue 
should be put before the Ho use th at 
the American l!!mbassy .... 

MR. SPEAKER: Without f tlcts, I can-
not. 

SHRI JYOTIRMOY 
come out in the press. 

BOSU: It has 

MR. SPEAKER: The press is ~ 

always right. The press f.:>port .... 

SHRI JYOTIRMOY BOSU: You d.) 
what you think best. The {pestion i" 
tl-tat the Indian journalists are not 
allowed to enter .... 

MR.SPEAKER: No. no I \\ih fin,l 
out the facts to decide whether it is to 
be allowed or not. What r have got 
<:;0 felr does not warrant it. 

SIlRI JYOTIRMOY BOSU: What IS 
your source of mformation? 

MR. SPEAKER: From ~h  PTI ani 
otherwise. That is why, I say. let me 
get the full facts. 

SHRI JYOTIRMOY BOSU: It is ". 
very serious mattei'. Colour 1;,1 rev€,: y-
where; even in my couni..ry. 

MR SPEAKER: That is whv r ~e  

let me satisfy myself. Berausc, it 1 ~ 
C1 serious matter. 

SHRI JYOTIRMOY BOSU: Would 
you be kind enugh to ~ - -  a state-
~ t ufter you outain the ~ t -  

MR. SEAKER: Yes, I wlll ... not a 
statement, but I will give you th/l facts. 

SHRr JYOTIRMOY BOSU: Sir, no 
Sir, you are trying to expung YOld'-
self .... 

( Interruptions) 

MR. SPEAKER: If I am satisfied. 

smu j"YOTIRM:O't B\)SU: After 
yOu h ~ been advised not t6 l'nake the 
statement . 

SHRI INDBAJla' GUPTA (BasiE'-
hat): A sUp ot the tongue. 




